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Petition No. 311/MP/2014

Petition under Section 79 (1) (c) of the Electricity Act, 2003 read
with Regulation 111 of the Central Electricity Regulatory
Commission (Conduct of Business) Regulations, 1999 and
appropriate provisions of the Central Electricity Regulatory
Commission (Grant of Connectivity, Long-term Open Access in
inter-State Transmission and related matters) Regulations, 2009;
Central Electricity Regulatory Commission (Sharing of inter-State
Transmission Charges and losses) Regulations, 2010; Central
Electricity Regulatory Commission (Terms and Conditions of Tariff)
Regulations, 2014; Central Electricity Regulatory Commission
(Grant of Regulatory Approval for execution of Inter-State
transmission Scheme to central transmission utility) regulations,
2010 and in the matter of signing of LTA for transmission system for
immediate evacuation of power from Darlipalli TPS and grant of
regulatory approval for execution of transmission system.
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Record of Proceedings

Learned counsel for the petitioner submitted that the respondents except NTPC
have neither filed their replies nor has entered their appearance either in person or
through counsels despite notice. She further submitted that the beneficiaries have not
signed LTA agreement despite best efforts.

Learned counsel for NTPC submitted that the matter was pursued in the meeting
between the beneficiaries and Central Government and the beneficiaries have agreed
to sign BPTA subject to the pending disposal of the Writ Petition filed before the
Hon ble High Court of Delhi. Learned counsel submitted that there is a possibility of an
amicable settlement of the issue and requested to adjourn the matter for two weeks.

3. After hearing the learned counsels for the parties, the Commission directed the
respondents to file their replies by 27.3.2015 with an advance copy to the petitioner who
may file its rejoinder, if any, by 10.4.2015.

4, The Commission directed that due date of filing the reply and rejoinders should
be strictly complied with. The reply and rejoinders filed after due date shall not be
considered.

5. The petition shall be listed for hearing on 21.4.2015.

By order of the Commission
Sd/-

(T. Rout)
Chief (Law)
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